
REGI5TELED/,- 

CENTRAL ADmINISTRATIVE TRIBUNAL 
BANGALORE BENCH S 	

Commercial Complex(BDA), 
Indiranagar, 
Bangalore - 860 038 

Appljcatj0 No 177/86(T) 
	86. No'4550/79 Dated then'ct  

To 
Sri KJ.Gopalkrishnan, Insector of Post Cfflccs, 
No 3, Uheeler Hoed, Ii Cross,Fraser Town, 
BanGalore-5. 	 ... Applicant 

'c rsus 
The Union of India, re.resented by its Secretary, 
Communications Dejtt . & Director General of Postal 
& Tclegrahs Dptt., New Delhi—i. 

The Chairnari, The fosts & Telegraphs Boad, New Delhi—I. 

The fost—aster General in Karnataka, lalace Road, 
Bangaloie-1. 	 ••• Respondents. 

Subject: SENDING COPIES OF ORDER PASEp 
Y THE BENCH IN APPLICATION NO, 177/86iTj 

Please find enclosed herewith the copy of the Order/Interim Order. 

passed by this Tribunal in the above said Application on 30.9.1986. 

SECTION OFTICER 
(Judicial) 

Encls As above. 

Copy to:- 

Sri H.Subramanya Jois No 150/36, 
National High School oad, 
Bangalore-4. 

Sri i'.Vasudeva Rao, 
Addi. Central Govt. Standing 
Counsel, High Court of K3rnataka 
Building, Banga lore—i. 

Advocate for 
A: plicent 

Advocate for 
liesi oncients 

 

- 



\T1 ( cc 
'Cia'te 	 Office Notes 	 I 	Ord.rs of Tribunal 

Q, Fj ~ C~ ~ ~~' 
It is brought to our notice, 

during the course of arguments, by 
Shri M. VasudevaRao, counsel for the 
respondents, that the grievance of 
the applicant in respect of the 
impugned order, viz., Bx.A to the 
application, which was initily 
filed as a writ petition in the High 
Court of Karnataka, has already been 
remedied by the respondents. In 
view of this, the application does 
not survive for consideration and 
is there forej treated as closed. 

(I.. H •. 'RE5) (CU • RAMAKRIS 1-INA RtO) 
MEMBER (AM) 	MEMBER (JM) 

	

30.9.86. 	30.9,1986. 
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